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Centwl Administrative Tribunal
Principal Bench

O.H, No, 1262/95

N.W Delhi, this the 17th day of Jan. ,1995

HoniKi* Member (AjHon ble Dr. A.VedavalU, Member (A)

ShriVogesh Deshmukh,
s/o Shri P.H.Deshmukh,
R/o Sector-III/188,
Sadiq Nagar,
New Delhi,- no 049, a

••..Applicant
(By Shri JeS.have'at, Advocate)

Versus

i(a) Union of India thro iih.
Secretary of .Velfare.
Shastri Bhawan,
New Delhi.

i(b) l^ion of India through the
secretary,
Ministry of Personnel, Public
grievance & Pensions, Department

2, National Commission for other
Backward Glasses (NCi^)
throu^ '
Secretary,
'Vest Block-I, Wing No.3
Second Floor, '
R.K, Puram,
New Delhi- 110066,

Public Service Commission,
through the Secretary,
Dhn?o Service Goromissien,Uholpur Housri-'iiuipur no use,
Shahjahan Road.
New Delhi,

• ttesponaents

^ V.S.K.Krishna,counsel for the respondents)
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By Hon^ble^Shri R*J^._3ingh, fciember (A):

Heard the learned couisel for the parties and
P.rused the rec^ of the case. It is admittedby both
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the parties that the ^pllcanfs name does not f ino
a place am on j the list of successfal u.o.:. canaidaf-,.
It is also admitted that though he had oesl.rea nimself
as Konbl an U.3.C. „hlle fillln, op the focm for clv.l
services examination «hlch caste has been notified as
other backward class by the Jovernor of ,v.adh/a K ao.sh
but^the notification issued by the aovt, of Inou ,
Ministry of (Velfare, the caste Kumbl has been lotifieo
instead Of Kunbl and hence the applicant co , o not net
the benefit of an OBC when the result of civil services
examinations 1994 was declared.

frnm a erusal of the record, it seems thot ris
name as not Included in the list of siccessfol -ad.
candidates and he could not have been allotted a servi-e
by the Ueptt. of Personnel & Tr,lnin, ano .s such the
fjuestion of sendin , him on trainln j would h ,ve arisen
only when he was allotted a service.

The respondents are takin j steps to brln , the
necessary corrections In the notl.lcatlon is,,red ov tr,e
oovernment of India, and substitute the word ku« by
the word kunbl. They were granted two months' tl« to
bring the necessary corrections to grant the oenefit of
U.d.l. to the apollcant and also to allot him a service
beflttin i his rank In the order of merit.

The learned counsel for the rasponoents ihrl
Madhav Panlkar and Shrl V.o.H.Krishna sute that they
have no objection for a direction being Issueo to respxi..
d«itNo. Kai to brinj the necessary corrections within
two months' oosltively from the date of recent of a
certified cooy of this order and the respondent .lo.Uby
I.e. D.U.P.8.T will act on thenotlf Ic t Ion expeditlously
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ind direct the J.P.S.C. to publish the applicant's
result showin,3 his r<.nk in the nietit list or the sue ess.
ful oac cundidstes and DU.P.&T .^11 then allot hirt a
service befitting his rank in the order of writ.
The allocation of service to the applicant will w
conpleted by respondent No. Kb) within a period p,
months on receipt of a cop/ of the notiric tron b/ the
^.lnistry of #elfare. aovernwnt of inpi. i.,. respondent
^^0. 1(a),

It is presumed that the respondents will reaUw
the problems of the applicant, since he has oeen aaitin,
for a pretty Ion - time for grant of this relief to him.
The matter requires a sense of enpath/ since there wy
be case, where j^lor people who might have oeen allotteo
a service are undergoing training whereas the appl.cant
has been left out.

The learned counsel for the responoents are
conscious Of this fact and they mderUke to ;et this
"mtter sorted out as expeditiously as possible to see
that the relief prayed for is granted within . period uf
four months.

dith the aforesaid directions, this v.a. i,
disposed of but without an y order as to costs. If the
'ppllcdnt still feels ainriaktrAaei uleeis aggrieved, he is uven lioerty to
■gitate the matter before the competent forum for
redressal of his grievance in accordance with i.w.

(br. A.Ved-jvalil)

/nka /

(B . iC-i ingh)
i>«ember (J)

Member {k }


